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PZOF. N. G. RANGA: What steps
are being taken by Government in
order to encourage our Universities
and other scientific jnstitutions in our
country to see that there would be
a regular stream of young people who
are trained in this direction so that
we need no longer depend upon for-
eign personnel or foreign know-how?

SHRI C. P. N. SINGH: I would
like to remind the Hon. Member of
what I said earlier that the know-
how is entircly Indian. The ship ‘Ga.
veshani’ is totally indigenous. I would
like to inform the Hon. Member that
for future work we have an excel-
lent team of young talented scientists.
A Committee has been constituteq of
major agencies such a5 the Geological
Survey of India, Oil & Natural Gas
Commission, Indian Metallurgical
Department  NIO. IIT and Universi-
ties which would be fully associated
in this research programme.

SHRI JAGANNATH RAO: In the
Law of the Sea Conference at Cara-
cas, it was one of the points that was
discussed that an International Sea-
bed Authority would be gset up to
exploit the sea-bed minerals.

I would like to know what has
bhappened to that and whether a de-
cision has been taken about its com-
position, powers and the financial im-
plications. Pending the decision s
it not omen to the Member-States to
proceed with the exploitation of the
sea-bed within the exclusive economic
zone of the individual country?

SHRI C. P. N. SINGH: As I have
said previously, this UN Conference
on the Law of the Sea is in session.
But I would like to clarify the other
point. As far as India is concerned.
we have our territorial waters, con-
_ tinental shelf, exclusive economic
zone ang other maritime zones of
1976. There is already a consensus in
the U.N. Conference about 200 miles
exclusive economic zone where a
coastal State will have sovereign
rights for exploration, exploitation
and management of all its resources.
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) Government
have not taken any decision to en-
trust cess on Salt to State Govern-
ments.

(b) Nil.

(c) Salt Enquiry Committee set
up by Government in 1978 to undcr-
take a review of the problems facing
Salt Industry have recently made
recommendations regarding levy of
salt cess. These recommaendations are
under consideration.
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): There is
a difference between a cess and a
tax. The cess is always linked with
the objective. The object of the
salt cess is to utilize that cess for pro-
moting and developing salt works. I
would like to inform the hon. Mem-
ber that the Salt Cess Act, 1953 gov-
erns the manner in which the utili-
sation of the salt cess can be done
for the objects mentioned in that
Act. The important ones are the
following: (1) Promoting the wel-
fare of labour employed in the salt
industry; (you will appreciate that
Mahatma Gandhi never meant to op-
pose g levy for such a purpose); (2)
meeting the expenditure incurred in
connection with the Salt Organisation
maintained by the Central Govern-
ment; (3) meeting the cost of mea-
sures taken in connection with the
manufacture, supply and distribution
of salt by Union agencies; (4) regu-
lation and control of the manufac-
ture, supply and distribution of s=alt
by other agencies agnd, in particular.
measures for the establishment and
muaintenance of research stations and
model salt farms; (5) establishment,
maintenance and expansion of salt
factories. and (6) fixing the grades
of salt and promoting and encourag-
ing co-operative effort among manu-
facturers. These are the promotional
ang development activities under-
taken out of the proceeds of the salt
€ess.
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“That is under consideration.” After
the report is considered and the Gov-
ernment takes a decision on that,
we have no objection to placing it on
the Table of the House at that time.
Ag far as the promotional activities
are concerned, the hoa. Member
would appreciate that it iz not done
only by the Salt Commissioner’s office,
Its involvement in the promotional
activities is in collaboration with the
Central Advisory Committee as well
as the regional anq local ones. They
keep on reviewing from time to time
the impact of the expenditure of the
cess on the salt development and
promotional projects.
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SHRI CHARANJIT CHANANA:
The State-wise information js not
available, but I can give the total
collections to the hon. Member. The
total collections for 1977-78 are Rs.
1.51,81,878.54, for 1978-79 they are Rs.
1,61,22,859.12, for 1979-80 they are Rs.
1,66,64,033.56.

As far as the expenditure is con-
cerned. the classification that we have
is two-fold and out of that, the im=-
portant one is on developmental work
including maintenance works. For
1977-78 it was Rs. 31,43,889, for 1978-
79 it was Rs. 47.97.609 and for 1978~
80 it was Rs. 47,22.877.





